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Law DEPARTMENT—ADMINISTRATION REPORT OF THE OFFICIAL
LANGUAGE (LEGISLATIVE) CommissioN, KERALA FOR
THE YEAR 2018-2019—REviEW—
ORDERS ISSUED

LAW (ADMINIS'IRATION—D DEPARTMENT

G 0 (P) No. 20/2019/Law. Dated, Thiruvananthapuram, 24th July, 2019.

Read— Letter No. 119/A3/2019/OL(L)C dated, 20-6-2019 of ‘ihe
Secretary, Official Language (Legislative) Commission,
Kerala,Thiruvananthapuram.

ORDER

_ On the basis of the recommendation of the Parliamentary Committee
constituted under Article 344(4) of the Constitution of India, a Presidential
Order was issued so as to constitute Official Language (Legislative)
Commission at the Central level. In pursuance of the said order, the Central
Official Langiiage (Legislative) Commission was constituted in the year 1961.
Thenceforth, the Ministry of Law, Government of India was entrusted with
the responsibilify of completing necessary preparatory measures for translating -
Central Laws, It was also entrusted with the task of planning and implementing
the entire programme relating to translation of Central Laws. The Ministry
was also made responsible for the preparation of Legal Terminology and
Glossary for facilitating switchover from English to Hindi and other Indian
Languages. At that stage, it was decided that the translation of Central Laws
into Regional Languages should be done at the Central Level in close -

. collaboration with the appropriate agencies at the State level. For this, the

Central Government agreed to bear all the expenses of the translation, Printing

and publication of the Central Acts in Regional Languages The above decision
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paved the way for the constitution of the Official Language (Legislative)
Commissions in the States. Accordingly, the Government of Kerala vide order

G.O.(Ms.) No. 42/68/Law, dated 14-6-1968, constituted the Official Language
(Legislative) Commission in the State of Kerala.

The Commission was constituted for the purpose of scrutinizing the Glossary

of Standard Hindi Legal Terminology prepared by the Central Official Language
(Legislative) Commission and suggesting modifications, if any, witha view to-
make them suitable for adoption into Malayalam. This was intended for
scrutinizing the Malayalam Transiations of the Central Acts, the Rules made
thereunder etc. prepared by the Central Official Language (Legislative)
Commission. It was also aimed at suggesting modifications to make the
translations to the Malayalam Language and for translating the State Acts,
Ordinances and the Rules made thereunder into Malayalam. Even though the
State Commission was constituted to scrutinize the Malayalam translation of
the Central Acts prepared by the Central Commission, the original translations
.- are being done by the State Commission. Thereafter, those translations are
send to the Official Language Wing of the Legislative Depamnent in the Ministry
of Law and Justice for approval. The Legislation wing of the Law Secretariat
of the Government of Kerala is translating the State Acts, Bills, Ordinances
ete. Presently, the State Commission is entrusted only with the task of translation
and publication of the Central Acts. In implementing this scheme, the
Commission is functioning on the basis of the directions issued by the Official
Language Wing of the Ministry of Law and Justice, Government of India. The
Government of India is meeting the expenses in connection with the translation,
printing and pubhcatlon of the Central Acts. The Commission is the one and
the only institution in the State, which has the exclusive authority to publish
the Malayalam version of the Central Acts as authoritative texts.

In view of the provisional contained in section 2 of the Authoritative
Texts (Central Laws) Act, 1973 (Act 50 of 1973), the translated version of the
Central Acts published by the State Commission are the authoritative texts of
those Acts. As such, these publications have the authority of the President of
India by virtye of the said provision, the publications ¢ of the Commission have
primé 1rf1portance especially when the Government of Kerala have decided to

*

. switch over the language of subordinate courts from English to Malayalam. As’

such, the Commission is taking maximum endeavor to publish all the Central
Acts applicable to the State of Kerala in Malayalam. The Commission considers
that such efforts would help the common man of the State to have access to
the Central Laws in Malayalam language.
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The Headquarters of the Commission is at Thiruvananthapuram. The
Commission is under the administrative control of the Law Department of the .

- Government of Kerala. _ _ . -

COMPOSITION

The Commission consists of a full-time Chairperson and two full-time -
Members. The Chairperson is in the cadre of Senior Additional Secretary to -
Government, Law Department, Government of Kerala and the Members are
in the cadre of Additional Secretary to Government, Law Department and
Government of Kerala. The Secretary of the Commission is an officer of the
Law Department in the cadre of Joint Secretary to Government. For the

. smooth functioning of the Commission, the officers in the Commission are-

divided into three categories as mentioned below:

(i) Technical wing:-——The Technical Win-g'consisis of one Language
Expert, four Draftsmen, two Language Assistants, four Assistants and three

. Confidential Assistants. . :

(ii) Sales wing:—This wing has been constituted as per G.O. (Ms.) No.
149/1986/Law, dated 22-8-1986 for selling malayalam version of Central Acts.
Separate Officers are not apponited in this wing. Therefore, one Language
Assistant and one Assistant in the Technical wing have been posted to attend -
the work of this wing. :

(iii) Administrative ﬁziug:— This wing consist of the following officers:

I. Section Officer —I

2. Assistants —2

3. Accountant —1

4. Confidential Assistant —1

5. Ofﬁce Superintendent —1

6. Computer Assistants — 5+1 (Supernumerary post created
vide G. O.(P) No.7/16/8ID,

dated 20-6-2016)
. Clerical Assistant o —1 '
8. Binder 1



9. OfficeAttendants -~ —3
10. Driver . —1
11. Part-time Watcher =~ —1
12.  Part-time Sweeper e |

[As per GO. (Rt.) No.359/2018/Law, dated 27-3-2018 two post of Office’
Attendant, one post of Roneo Operator and one post of Daffedar were
abolished. As per G.O.(Rt.) No. 845/2018/Law, dated 29-6-2018. Post of Roneo
Operator got continuous sanction up to 31-5-2021 for the functions of the
commission comes to end, whichever comes earlier. As per G.O. (Rt.)
No.604/2019/Law dated 4-5-2019,Thirty nine (39) temporary posts got
continuous sanction for a period of one year from 1-3-2019] :

FUNCTIONS OF THE COMMISSION

Central Acts translated by the Assistants, Language experts and
Draftsmen in the Technical wing are submitted before the Commission for
approval. After examination with due care, the Commission approves the
same with modifications, if any. After approval of the commission, translated
version of the Acts are forwarded to the Official Language Wing in the
- Legislative Department of the Ministry of Law and Justice, Government of
India, New Dethi. If the Official Language Wing suggests any modifications,
the translated versions will be returned with suggestions and proposed
amendments. After considering such modifications, the translation in its final
form will be sent to the Official Language Wing for placing them before the
Working Group Meeting to be held at New Delhi. After approval of the
Working Group, the Sign Manual of the translation is printed and forwarded to.
the Official Language Wing for obtaining the assent of His Excellency, the
President of India. The translated versions of the Acts approved by the
President of India will be published in Part XI of the Gazette of India
Extraordinary, which part is set apart for Malayalam language, as provided
under section 2 of the Authoritative Texts (Central Laws) Act, 1973. This will
be made available for sale in book form from the Commission.

The Commission sells Malayalam versions of the Central Acts through
approved booksellers and agents. Besides, the Acts are sold to the Public and
the Government Offices also. Of the total value of the books, 75% goes to the
Central Government, 20% as agents’ commission and the remaining 5% is
given to the State Government as incidental expenses.
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During the period from 1-4-2018 to 31-3-2019 the sa} ies \wing of this
Commission has sold books worth Rs. 2,62,499.75 (Two } Lakhs sixty two
thousand four hundred and ninety nine rupees and seventy \five paise only).
After deducting 20% of the amount as agents Commission, {-he Commission
has got an amount of Rs. 2,09,999 (Rupees two lakhs ning: thousand nine
hundred and ninety-nine only) and the same is remitted in t}.e State Bank of
India, Santhi Nagar Branch. Out of the amount remitted 75¢+4 of the amount’
goes to credit of Central Government and the remaining 5% is set apart for
incidental expenses. ' :

l

PUBLICATIONS OF THE COMMISSIO?J ‘

The Commission has so far published Malayalam translat ion of 265 (Two
- hundred and sixty five } Central Acts in book form with the approval of the

Official Language Wing of the Ministry of Law and justice® Government of
India. As a result of the effective functioning of the Sales Wing, . the Malayalam
version of the Central Acts have reached among the public to a great extent.

The Official Language (Legislative) Commission, Kerala has published
the diglot edition of the Constitution of India in 2007 incorporating up to Ninety-
fourth amendment. In view of the huge demand from the general public, on
the request of the Commission, the Official Language Wing of the Government
of India, granted permission to reprint 2000 copies of the diglot edition appending
the amendments from Ninety- fifth to Hundredth of the Constitution of India
in the 2016 cdition. Based on that, the diglot edition of the Constitution of
India appending the said amendments was reprinted from the Government
Press and is being sold at the rate fixed by the Government with the discount’
0f 20%. The process of updating and printing the next edition of diglot edition
of the Constitution of India, incorporating up to 103rd amendment, is under
progress in the Government Press.

1. The Malayalam translation of the Unorganised Worker’s Social
Security Act, 2008 approved by the President of India was published
in the official Gazette and the Official Language Wing of the
Government of India permitted to print 500 copies and the work is

 under process.

I1. The Sign manual of the following Centré} Acts have been sent to the
Hon’ble President of India for approval.



HI.

6
1. TheC linical Establishments (Registration and Regulation) Act, 2010.
2. The € Jollection of Statistics Act, 2008, '

3. The 1‘ 3uildings and Other Construction Workers Welfare Cess Act,
199¢ , {Act No. 28 of 1996).

The Mjalayalam translation of the following Central Acts have been
approyed by the working group meeting of the Official Language
»f the Government of India and sent to Government Press for

1. Th  Protection of Children from Sexual Offences Act, 2012.

2. The Civil Liability for Nuclear Damage Act, 2010.

3. The Sexual Harassment of Women at Work Place (Prevention,
Pro! ibition & Redressal) Act, 2013.

4. The President’s Emoluments and Pension Act, 1951.
5. The Food Safety and Standards Act, 2006.

- 6. The Petroleum and Minerals Pipelines {Acquisition Right of User

in Land) Act, 1962. A
7. The South Asian University Act, 2008.
8. The National Food Security Act, 2013.

9. The Salary and Allowances of Leaders of Opposition in Parliament
Act, 1977. -

10. The Limited Liability Partnership Act, 2008.
11. The National Green Tribunal Act, 2010.

IV. The Malayalam translation of the following Central Acts have been

sent to the Official Language Wing of the Government of India for
placing before the Working Group meeting. :

1. The Administrators-General Act, 1963.

2. The Indian Evidence Act, 1872 [ihcorporating the amendments
up to Criminal Law (Amendment) Act, 2013].

3. The Street Vendors (Protection of Livelihood and Regulation of
Street Vending) Act, 2014.

T _ B e
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The Chit Funds Act, 1982.
The Essential Commodities Act, 1955.

- The Consumer Protection Act, 1986.

. The National Institute of Mental Health and Neuro- Smences )

Bangalore Act, 2012,

. The Integrated Goods and Services Tax Act, 2017.
9.
10.

Union Territory Goods and Services Tax Act, 2017.
The Land Ports Authority of India Act, 2010.

V. During the period under report the translation of the following Central
~ Acts are in final stage. :

1.
2.

The National Security Act, 1980.

"The Commercial Courts, Commercial Division and Commercial

Appellate Division of High Courts Act, 2015,

. The Black Money (Undisclosed Foreign Income and Assets) and

Imposition of Tax Act, 20135.

- The National Waterways Act, 2016.
. The Aadhaar (Targetcd Delivery of Financial and Other Subsidies

Benefits and Serwces) Act, 2016.

. The Central Goods and Services Tax Act, 2017.
. The Payment and Settlement Systems (Amendment) Act, 201 5.
. The Scheduled Castes and Scheduled Tribes (Prevention of

Atrocities) Amendment Act, 2015 and the Scheduled Castes and
Scheduled Tribes (Prevention of Atrocities) Amendment Act,2018.
(Translated as per the direction of the Hon’ble Minister for Welfare
of Scheduled Castes and Scheduled Tribes and Other Backward
Classes, Law, Cultural Affairs and Parliamentary Affairs).”
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11.
12.

13.

14.

15.

16.
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The Goods and Services Tax (Compensation to States) Act, 2017.
The Insolvency and Bankrubfcy Code, 2016. -
The Indira Gandhi National Tribal University Act, 2007.
The Jute Manufactures Cess Act, 1983.

The Right to Fair Compensation and Transparency‘ in Land
Acquisition, Rehabilitation and Resettlement Act, 2013."

The Lokpal and Lokayuktas Act, 2013,
The National Institute of Design Act, 2014. '

The Science and Engineering Rcscar-ch Board Act, 2008.

V1. During the period under report, the translation qf the following Acts.

are under progress.

1.

2.

The Juvemle ]ustxce (Care and Protection of Children) Act, 2015.

The Dr. Rajendra Prasad Central Agricultural Umvers1ty Act, 2016.

- The Mines and Minerals:(Development and Regulation) Act, 19_57. ‘

The Coal Mines (Special Provisions) Act, 2015.

The Mental Healthcare Act 201 7.

. The Rights of Persons with Dzsablhtles Act, 2016.

. The Human Immunodeficiency Virus and Acquired Immune

Deficiency Syndrome (Prevention and Control) Act, 2017.

‘8. The Real Estate (Regulation and Development) Act, 2016.

. The Companies Act, 2013.



B £

X

9. 7
Budget Provision and Expenditure for the year (2018-19)

Sl Head of Account Allotment  Expenditure  Surrendered

No.. ) ©2018-19 Amount
1 2070-00-119-98-01 2,92,49,000 2,30,24,133°  62,24,867
‘ Salary ‘ ‘ _

2 2070-00-119-98-02 3,358,000 354394 3,606
Wages ‘ :

3 2070-00-119-98-04 . 2,32,000 230277 | 1,723 .
Travel Expenses : . ‘

4 2070-00-119-98-05 6,00000 - 251,155 348,845
. Office Expenses : o _ :
5 2070-00-119-98-06 4,880,000 479,586 o 4()4

~Rent, Rates and :
B Taxes
Total 3,09,19,000 2,43,39,555 65,79,445
MISCELLANEQUS

(i) The Right to Information Act, 2005

Under the Right to Information Act, 2005, the Secretary, Official

" Language {Legislative) Commission, Kerala, Thiruvananthapuram and the

Special Secretary (Law) have been designated as the State Public Information
Officer and the Appellate Authority respectively.

During the financial year 2018-2019 altogether seven applications
under the Right to Information Act, 2005 were received and ail of them were
disposed off within the stipulated time. No appeals were pending for dlsposal

durmg the said penod

(i} The Offi cial Language Act.

The files in the office of the Commmsxon are dealt w1thm the Official
Language -

5/2390/19



computerization. The official e-mall address of the Commission is as follows,

(iii) Computerization

10

As part of modernization, the office of the Commission is listed for

ollc1968@gmail. com

To

The 0ﬁ'1c1al Language (Leglslatlve) Commission, Kerala has achieved .
progress in its functioning in the current year also.
' By order of the Govemnor,
ARAVINTHA Basu, P. K., o
‘ Law Secretary.

“The Principal Accountant General (Audit), Kerala,

Thiruvananthapuram.

“The Accountant General (A&E), Kerala, 'Il'hiruvana-nthapuram.

The Secretary, Secretariat of the Kerala Legislature,
Thiruvananthapuram.

The General Administration (AR) Department, Government
Secretariat, )

The Chairman, Official Language (Legislative) Comtmss:on Kera]a
Thiruvananthapuram.

The Secretary, Official Language (Leglslatlvc) Commission, Kerala,
Thiruvananthapuram.

~ The Secretary, State Informatxon Commission, Government. of .

Kerala.
The Law (Nodal) Department.
The Office Superintendent, Law Department.

The Director, Institute of Management in Government,
‘Thiruvananthapuram.

The Indian Institute of Public Administration, Indraprastha Estate
Ring Road, New Delhi-2.

Office Copy/Spare/Stock File.
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